837 Calling Attention
re: Rep. Failure of Cotton Crop

the Governmentwillcertainly do the needful.

Thesecond thingthatthe hon. Member
has mentioned is aboutdiseases and about
restrictions on synthetic fibre. To this my
answeris thatthe Government would con-
siderthepros andconsoftheseissues.One
thingthe hon. Member has said is that pes-
ticides should notbe used in excess asitis

harmful and a warningto this effect should -

be printed onthe containers. The Govern-
mentwill certainly stipulate the quantity of
pesticidestobeused. Thefarmers wouldbe
enlightened onthe merits of usingthe cor-
rectquantity of pesticides sothatdamageto
crops can be prevented. Instructions about
correct usage of pesticides would be printed
onthecontainers sothatthe farmers are
able toread and followthem.

The hon. Memberwants the law to be
strict. The law is already strict. The Govern-
mentwillconsider whetherany changes are
needed to be introduced. If there is any
deficiency orloophole, the Government will
look into it. Quality Control Orders are al-
ready inforce and in case of any shortcom-
ingtherein, efforts willbe madetoremoveit.
The Government willcheck whether tests
are being conducted properly inthe labora-
tories.

The hon. Member has mootedthe idea
of constituting a Cotton Board and bringing
the cotton crop under the preview of insur-
ance. Inreplytothe question I saidthatthe
Governmentwould considerabout it. Al his
suggestions would be considered sympa-
thetically. The Government willtry its utmost
tosafeguardtheinterests of thefarmers.
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HC.&S.C. 838
(Conds. of Serv.) Amdt. BillAmdt. Bill

12.54 hrs.

[ English]

HIGH COURT AND SUPREME COURT
JUDGES (CONDITIONS OF SERVICE)
AMENDMENTBILL*

[ English]

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE (SHRI
H.R.BHARDWAJ): Onbehalfof ShriBinde-
shwari Dubey, |begto move forleaveto
introduce a Bill furtherto amend the High
CourtJudges (Conditions of Service) Act,
1954 and the Supreme CourtJudges (Con-
ditions of Service) Act, 1958.

MR. DEPUTY SPEAKER: The ques-
tionis:

“Thatthe leave be granted to
introduce a Billfurtherto amend
the High Court Judges (Condi-
tions of Service) Act, 1954 and
the Supreme Court Judges
(Conditions of Service) Act,
1958.
The motion was adopted.

SHRIH.R.BHARDWAUJ: lintroduce™**
the Bill.

12.55 hrs.

MATTERS UNDER RULE 377
[ Translation)
() Need to announce support

price for potato to ensure
proper return to the farmers.

SHRIRAMPUJAN PATEL (Phulpur):
Mr. Deputy Speaker, Sir, |am drawing the

* Published in Gazette of India Extraordinary, Part-Il, Section 2, dated 7-3-88.
** Imroduced with the recommendation of the President.
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attention ofthe Government towards a most
important matter. Thoughoursis aagricul-
tural country butitisamatterof regretthat at
the time of harvesting, the prices of
foodgrains, fruits and vegetables come
downandwhenthe same agriculturalcom-
modities reachthe handsoftradersforsale,
their prices go sky-high. Now, when the
potato cropis being harvested, the price of
potato hasgonesodownthatthefarmers
areincurring losses. Incold storage traders
potatoes are being kept and notthatof the
farmers. The support price of wheat was
fixed by the Government at Rs. 164 per
quintal and at this rate, wheat was pur-
chased atallprocuring centres, buttoday the
price of wheat is more than Rs. 260 per
quintal. Similarly, afterprocurement of pota-
toesfromthefarmersisover,itis soldata
rate of Rs. 200 per quintal inthe months of
August, September and October.

Matters under

Therefore, lrequest the Government
thatkeepinginviewtheinterestofthefarm-
ers and inorderto see thatthe farmers get
reasonable price for potatoes, reservation
shouldbe providedtothe farmers for cold
storage. Railway wagons should also be
made availabletothem. Besides, the sup-
port price of potatoes should immediately be
announcedtoensureproperreturntothe
farmers andto save them from any disap-
pointmentinthisregard sothatthey are able
to progress. It wilbe possible only whenthey
getremunerative prices fortheir produce.

(li) Need to review the orders
regarding exclusion of certain
works from the purview of
NREP/RLEGP

SHRIBIRBAL (Ganganagar): Mr. Dep-
uty Speaker, Sir, the Central Government
have launched two important programmes
namely, the NREP and the RIEGP in rural
areas. As per new guidelines issued under
these programmes many public construc-
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tion works like Ayurvedic dispensary,
houses for Teachers, buildings for dairp
cooperative societies, buildings for primary
health centres, construction of additional
rooms for higher secondary and middle
schools, chaupals, Panchayat Ghar, etc. in
ruralareas cannotbetakenup now.

Underthese programmes, the works
relating to the primary school buildings, irri-
gation schemes andtree plantation etc. can .
only be taken up as aresult of which the
scope fartaking uptheconstruction of many
public utility works has become limited.

Therefore, Irequestthe Governmentto
reconsider the whole issue de novo and
bringthe above mentioned construction
works underthe purview of the NREP and
RLEGP so that the poor families in rural
areas could getemploymentopportunities
andruraldevelopmentresources could also
increases.

[ English]

(lif) Need to mitigate the sad plight
of textile workers

SHRISHARAD DIGHE (Bombay North
Central):Inorderto drawthe attentionofthe
Governmenttothe situation in Textile indus-
try of ourcountry and plight of its workers
particularly the growing unemployment and
the sickness incomposite Mills, the textile
workers alloverthe country are staging
demonstration near Parliamenttoday, 7
March, 1988 underthe INTUC-led Textile
Federation.lurge uponthe Governmentto
take note ofthe demonstration and consider
theirrepresentation and adoptthe following.
measures in order togive reliefs to textile
workers and to arrest growing unemploy-
mentin textile industry.

(i) Pricesofcottonandotherraw
materials should be checked
and regular supply with stabil-



